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IN THE CLNYRAL ADMIMSTW\H\“ [RARLE

AHMEDABAD BENCH
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M.A.No, 371 OF 1992
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t & : JUDGMEN
SV el “mit g

Abdulgani Abdulkarim,
residing at Block No.56-T,
Railway Quarter No.F
Saraspur Railway Colony No.2,
Ahmedabad - 18. ceve Applice

(Advocates Mr. I.S. Supehia)

Versus.

1. Union of Indie

d Notice to be servid through
General Manager,

Western Railway,
Churchgate, Bombay.

»_ Divisional Commercial Supdn’
Ahuanecdabad Ratlway Statdion,
Ahuxe:dabaed.

e

3. Area Superintendent,
Area Supcrintendent's offic
Western Rallway, .
Ahmedabad. ' : ceese Respond=:t

‘,(\fu_g_ivocatex Mr. N.S.Shevde)

1=

O.A.No, 430 OF 1392
with
- M.A.No, 371 OF 1992

Dates 27-8-1953.

Pers Hon'ble Mr. R.C. Bhatt, Judicial Member.

Heard Mr. I.S. Supeh’3, learned advocate
" for the app!icant and Mr. N.S 3hevde, learned advis

for the respondents.

2. | : This application unt r sectiop 19 of thne
Administrative Tribunals Act, 1985, is fiiud by ti
applicant aegking the relief .0 Guuoun IR

the impugned order dated 7th August, 1986 pasced by
thé DiViSional Commercial Supe:intendent; i.e.;

respondent No. 2 and the order in appeal dated Tth

September, 1987 passed by Area Superintendent, ot

N3




Riilwaey, whmidobad, l.e., rcoponcont koo .G fuar cheay
seeking the relief to di;ect the respondent: to reinstate
: l 0.A
the applicant in service with full backw acs, This/is
filed before the Registry on 22nd April, 1992, The
impugned appellate order’ 1s dated 7th September, 1967,
therefore, the applicant filed M.A. 371/92 for condoning
the deloy in filing this application. ¥he respundents
have fiied reply to tﬁis M.A resisting the application

for condonation of delay. The applicant has filed

re joinder.,

3. We have heard the learned advoc tes at length.

The applicant in the application fa conconation of

re—

~;fl dél;;}as averred that the applicant was elieved-from

the service by order dated 22nd June, 19 . on the ground

\

-t

that ?éiﬁe was in mnauthorised occupatici, he wouvld nn+
.be ték;n back on duty till he vacated the railway
guarter. According to him, he challenged the saild order
by filing Special Civil.Application.No. 3707/85 before
the High Court of Gujarat in which the High Court had
¥ ‘

di;ecteé the respondents to.allow the aﬁplicant to
discﬁarge hie duties by way of -an interim relief but the
respondents removed the applicant fromA=ervice by the

order dated 7th Aucust,198€, therefore, this applicant

filed an applicatiin ifor contempt in D« _ember 1986 beina

Misc. Civil Application No. 23/87 which was heard by the .|

Division Bench on 26th April,1991. It .s averred by

o apsl it tha the Digo ti~: Banch o grosed of the

e Wl S

said Contempt Application with observition that as the

‘1



e b e Lal o |\'..H /I\H»l‘h'ul bong w I» badng, Lhe @ i
coulé avail the remedy under ord : 39(2) (8) of the
Civil Procedure Code, 1908. The ovplicant htn Fil s
department al appe-al n'l.nllir»t the order of remgval) and v
.awalting for a decision of the appellate authority, but
during the final hearing of the Contempt Application
which Qas heard on 26th Aprig, 1991, it was brought to t:i.
notice of the High Court that the authority had taken
decision on 7th September, 1987. According to the
applicant's learned advocate, it was only on 26th Aprii,
'1991 that the applicant's learnt from the afficavit-in-

reply of the respondents in Contempt Application that
,‘;-“uuh .)'
- n> "/',\

Hyf“ the authority had taken decision 1n departmental appeai
i A

&g?~ on 7tn ﬁeptember,1987. The applicant has averred in the

Woon Ir
i . !
5 . ’.-,

LA applicatlon that the said decisic- was never camaonric -

«a;fté’tﬁz applicant, but after the contempt applicatica
was disposed of on 26th*April,1991,his counsel adviced
him to obtain the copy of the appellate order to take
apprOpriate legal ‘action and ultimately he was able to
-procure it on- 3:d April,1992. Tre applicant has
‘.ll:‘l‘(‘fﬂl"ﬂ, averred dn the applicction that there 15 no
delay dn filing this O.& but 41 1 45 held techuically
that the application is filed but :here is 3y years or
delay, the saue.lxeccndonéd fc the reasons mentiounco

in the application.

4. The respondents in the reply have contended th

during cthe pendency of this Speci . Civi-) apnli~-=i-, i

filed in the High Court, the applicint had filed
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-officiél on the said paper without informing him as to !

PO O I ol on Sary Jgnghyy,]EQU oo 0inst the
coeder of removal, bat (e tespondent . oz b nded that
dardng the a1 heea ol the contempt applcat son

it was hxbught to the notice of the High coact that the v |

author ity had taken o decicion in Ll apj 1late
proceedings. They have denied that the decision of the
appellate~authority was pever comnunicat: to the

applicant.  They havi contended that the copy of the

appellate autlioritieb order was communic ;ied to the
L 4 s

wrolicant vide letter dated 7th Septemher, 1987 on

1~
1

%

mbes 1857 n s <07 ¥ e
acknowledgement on that day in token of having received
the sald letter dated 7th September, 1987, & copy of

which is produced at Annexure R-1,

2% ' The learned.advocate for the applicant submitted
thut the applicaat 15 an 1lliterate peroon and though

he Las signed Annexure R-1, the writing of 4Alu, Rl

wit dn English and he was not able to know the contents
of that writing. The acknowlédgement An 'xure R-1 which
bears the signature of the applicant in 1jarati shows
that he has acknowledged the recelpt of e letter
hmntioned therein. The applicant 1n.hi: rejoiﬁder has
stated that he did not understand the Coacents of

Ann. R-1 and his signature had been obtained by sone

what was writteh therein. He has mentioned in

re joinder that no order was served by the respondents

authority at the time of obtaining signa: ire on the said




docum:nt. He hut contended thaetl Lie responicneal e g
taken advantage of his illiteracy to create a faloc
opinion before the Tribunal, He has stated that tli:
order passed by the appellatg autliority was never
communicated to him as alleged.

¢ all the

6 We hayo™ cons Tdeleds Le v St in hi-
applicetion ana also the Le Jodnd aiitl We hiave

considered the reply filed by the respondents. The

document Annexure R-1 dated 8th 5cptember,19&7 shows

“

the signétura «f the abplicant. The writing though is-
1P.English, it shows that the document mentioned
tﬁerein dated 7th September, 1987 was received by him,
.iffébg‘applicaﬁé was not able to undersfand what was
wrigﬁen in it he coula have

q//;éonsulted someone Or could iave written to ti.e
S .
&

;Gépondents a5 to what was that' iting He could have
asked the reépondentsvto explain nim as to what was the
order, but we do ndt uciieve_him that the copy of thc
order was.not served on him or t + ¢  respondentsh

taken advantage of his illiteracy. He is not an

illiterate person becguse he has ‘signed the document

Annexure R-1 in Gujarati. It is not p&ssible to
bélieve that the applicant would not have enquired
about the contents of Anﬁ. R—i for such a joﬁg time anc
it is not possible to believe hin that he came to kpow

for the » A
first time only on 26th April.-991" that the

appellate authority has passed t : order on 7th Septen.

1987. The allegation that the I spondents hare taken
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Ao Y] 1 3+ 1t it ol Lerlievele heero 1S Do =

questipn of taking advantage of his i’ iterecy becouce

when @ document was given to & party, acknow) cdyi-
; from bhim about 1t
ment has to be taken / and thot is o ¢ in hs Jant.
AY]”.Y

The applicant was ghsolutely n-gligen: / coreless

in nof making an enquiry abov: what was written
in annexure k-1, If he was little vigilent he could
have ¥known what ihe document Annexule R-1 contained,
but he was absolutely carcless apd negligent and he

»as made out a case€ sbout his illiteracy #nd he has

‘ wrongly found fault with the responderts by'stating

that the respandénts had Faken aévaniﬂge of his
jl1literacy. We have also considered -he declston

| annexed with rejolnac (JL.V\:“ by et
High Court on 13th Junu,lgﬂé in tﬁv Gae of Ram Biaiwoen
Ahir Vps. Statc of Gujarat. Yhe le: ned advesate tor
the a;plicant submitted that 1f the is delay in
_filing this application, the applic u.t may not be
entitled to backwages but he would be entitled to be
reinstated in service. This submission is on tﬁé b351sl
ﬁhat the orders passed by the respondents &are illegal.
In'the instant case,the applicant had to file an
application under section 21 ofhtﬁe'Administrat;ve
Tribunals Act, 13885 within onc yea) from the date of
the communication of tae order on ! m and

it is communicated te him on Sth S ceber, 1967 as

anpcars from the documents Aapeyd  Rt=1. Therc e @
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delay of more than 35 years in this

above, they .

applicant, there is gross negligenca

applicant in not enquiring about th
¥ p

|

and we find apsoluteiy no suificier

the delay in filing the application

dismissed. In view of the dismisse

"D.A also deserves to be dismissed.

fol}pwing order.,

-

e ORDER

M'.A'

is not admitted énd 1s dismissed.

Sd/-

Uu-utlhcnxnmuauve Tﬂbuma :
&k ag dabuad Banex . '

(M.R, Kolhatkcr)
M uuﬁ: e \ -1
vtc. e '
MWWWM
Med
o Boria 1y -‘Td el 1/ gj
(b i R g .‘ ek Rpphcaﬂon.

o h f')l/)cil_gﬁ Cwu/»; ;
Ion for sopy Z/S/S}

. ol

)L.

Q) I‘ )

&} Do,

o | aRE 1y tese IZ~—~(§.{‘7L‘
.b h . L2 gry —

! S af record or o /
IE e "o of Copy "7&’/ /K)

St e hv.;y of Copy ¢ ﬁ;«‘

*pohicaygy,
& > //«3,5

case and

1s not only no inacticn on

371/92 is Gismissed and hopce

as obser v

the part of the

on the part of the
contents qf Ann.R.1 i
Condon:

Leason to

hence M.A.31) Aue

of Meko 371,97
lence we paus the

'.\ 3
U ko

g4/~ |
( K.C. Bhatt ) i
Fouber ( ) :

h\/})i\\ :

JE Coby

NG ES

il ) A9 |
1 / } ! {
{ H
" A Vi ’ {

S WA /

SR SEah A

(v
s ( ]
A N



m ol <1 1gSTan

ozx.,agza—ma,cm No. (;\ A \

LxHMEu ;I' £

m.,)

©®

R sT| <6193
N\ o

3)0_ R\D%\]é‘\“~ APl Kénqm

OPT, I

SUPPN LVE Ty Y
Shm R0~ Peetbaoue

HPL N 1'.\:’4_\ (u.) CJOU :EEL
VERSTUS
’ .o
= TS
RESPOIDENT  (S) COUNBEL
fade 1
t Fice R : ORDERS
Date Office Report : i
1 1
3 s -
i ; Flouvarnd
& ) = X1 ov 3 i L -
i ;}\7, e sTErs eV .
1 1] .
) 1 = o TN . ) p
: : Dipans G g (&l A
- 1
3 1 a
o ! l
¢ 1
Il | 3
! 1
s ; '
i ' i
1 3 .
] )
1 1
1 t
1 1
‘ i .4
] 1
! i
! 3
i ]
' 1
1
! H
H ]‘
1 i
1 t
1 r
! 3
3 1
t 1
I 1
! ]
! 1
1 1
4 ]
' ’
: 7
i 1
1
! I
1
\ ! !
. - 1
{ i :
‘ ' 1 ]
) Ty iy
: |
i ! "
t 1
t
1 |
i g
1 i
t o
! 3
1 1
3 1
1 i
: ‘1
. 8
! '3
v :
, ‘1
'} !
¥ s
1 8
1’ ‘
! 3
! 3
o !
1 Fl
1 1
1 ]
! ]
1 1
1 o
14 1
e !
i 1
:f }
1 '
i 1
,‘: '
o A
1 13
! '
! $
} § 1 .
[}
| i /
1 AL p
s y
1

——

i



e e

Ny

bt

*oTgqeoTTdde 3ICU
ST X229UDTyMm JJOo STI3SH

s youag
syz Joa0 Burprsaad sasquep * I2UWIIUOD
92Tq,U0H auy3l 3O 2I1n3eubTg - pshaTTR 8yl 30 aanmeub1g
s JTOMSUY
ckes 03 °TS® putyafue a2aRY TCch oQ ‘ (Z)
¢ TOMSUSF ¢

¢obaeyp ayy o3 Aq{;nﬁ pea1d nok oq (1)

¢ J9puUn sE POYSE SBM 8Y pue Jauwe3uod pabeTTe L

_aqﬁ'oﬁ pouteTdxe pue ISA0 pPeal SeA abaeyo ayg

e
_sxdquayr 81q,UdH 3¥Y3 IO 2an3eub1yg

e
-

*ohIRYD plEsaIoge ayz JIoJ

TeunqIay sTyy Ag paTay =g 03 nok 310ea1p AgeIsy oM

« oouRZTUBOD INO UTURTM (‘TL6T ‘30
saanog Jo adwejuod SyY3z JO UOTIDDF FUBRASTII SUT on1h
axey) — uoT3deg Jspun arqéqsiund TeuUngIaL

s1y3 Jo adweiuod Byl pslaTuwod Agaisyy pue (3dwe3u0 D
5UT1ﬁQT¥?UOD K1pabaTTe TeIdsjew aYyjz JO 1s1b ayy aa1b
2I13uYy) B T Jo Aep

anocge JO uo nok ey,

-2I9pun se (Jéuwequoo pobaTTe

ay3 Jo suweu) ; : nokf =26IRYD
KAgaasy ‘Teungla] SAT3IRIFSTUTUWPY TRIFUSD ‘yousg

 peqepeuny oU3 JO Yousg Y3 HUIFMTISUOD SISCUSY
oM

* p1-peqepsuyy : ; e

AuoTos 193Rg JepIeg' iy . 4
9SNOH 19384 Q¢

‘20074 U3§ *°0°1d HONTE OV YaINHY

YN TYET TATINYISINIWCY TEINTD THT NI L

TOUGHO fa i

((TT) ST eTpavees}—" -
AT A O REOS— e




Y ™
N
&\
/(27\< IN THE CENTRAL ADMINISTRATIVE TRIBUNAL AT AHMEDABAD
%\§ M,A, NO, 210 OF 1994
IN
R, 2, NO?/}'SéOF 1993
IN
O0.A., No, 430,92
Abdulgani Abdulkarim
Block No,56-T
Rallway Quarter No,F
Saraspur, Railway Colony No,2 )
( Ahmedabad-18 ..applicant
Vs
1. Unioﬁ of india
Notice tobe served through
General Manager
Western Rallway
Churchgate, Bombay
2, D¥visional Commercial Supdt
Ahmedabad»Railway Station
Ahmedabad
3. Area Superintendent
‘ ?'éi;%: Area Sﬁpdt‘s Office
. ﬁfi Western Railway AN
| & ahmedabad ' - .. respondents
P .
| ;: _ Application for Restoration of
'E‘ ikSD ‘ Review Application
<

s X x
(; MAY IT PLEASE THE HON'BLE TRIBUNAL:
: “ﬁ 1. That the agpplicant has filed the abovementioned Review

Application in O,A, pointing out thatthe judgement of the

.02/-




(1)
N

:

Hon'ble Supreme Court is not pointed out to the
Hon'ble Tribunal and therefére in interest of
justice the judgement and order of the Hon'ble
Tribunal is required tobe reviewed. That the said
Review Application was placed under objection
for producing an affidavit of the applicant,
That the papers of the Original Application and
Review Application etc, were not traceable

in the office of the advocate of the applicant
and therefore anh application for getting

the copies from the Hon'ble Tribunal was made
and therefore the objections which were raised

are hot fully complied with,

2. That the matter was placed on board on 15,3.93,
That due to the mistake on the part of the clerk
of the advocate, the matter was not pointed

out to the advocate and therefore on that date

it was not pointed out to the Hon'ble Tribunal
that the affidavit is obtained and the objection
will be removed within the course of the day.

That due to this bonafide mistake on the part

of the advocate of the applicant, the application
is disnissed for non removing of the objrection.

Copy of the
Z. The order passed by this Hon'ble Tribunal

is MIPPOGUAOG AeNa +a% *wRdaEks annexed and marked

as Annexure 'A' to this application,

3, In light of the above circumstances beyond

the control of the applicant, the gpplicant

pray that 3 |

(A) The Hon'ble Tribunal be pleased to restore
the application and direct the office to
give ths‘No. of Review Application and
place it before the Hon'ble Tribunal for

further direction, oo /=



s 3 ¢

(2%} \"C'ﬂ\—t\ﬁ\
(B) Be pleased to dispense with the a\éﬁiigavié of the

applicant in light of the special circumstances of the

case about dismissal of the Review Application in default,

(C) Any other relief to which the Hon, Tribunal deems fit

and proper in interest of justice together with cost,

Date : &%\O‘L\
' (P, ¥, Pathak)

Ahmedabad Advocate for the gpplicant
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Shri Abdulgani Abdulkarim,

Block No, 56-T, |

Ralilway Q@arter No.F, ‘

Saraspur, Rallway Colony No.2, ‘

ahmedabad-18. o eApplicant. 1
:

{Advocate s Mr. P.H. Pathak and
Mr., G.A. P'Lalik).

Vse.

|

1. Union of India, _ ‘

Notice to be served through ‘

General Manager, 1‘
Western Railway.

Churchgate, Bombay-2,

2. Divisional Commercial Supdt. <

Ahmedabad Railway Station,
i ahmedabad,

3. Area Superintendent, ‘
Agea Superintendetn's Qffice,
Western Railway.

Ahmedabad. . eRespondents,

ORAL JUDGMENT

R.A,St,No, 56 OF 1993, in |
C.2.MNo, 430 OF 1992 with |
M.A. No, 371 of 1992, 1

Date s - 15th March., 1994,

Per s+ Hon'ble Mr, N,B, Patel s - Vice Chaimman

Objections are not removed though more than sufficient

time has been given for the same. Registration declined,

sd/ - sd/ -
Member (A} _ Vice Chairman

Ao

!

1

|

|

|

(x ' |
«Ramamoorthy ) (N.Be. Patel ) ‘
{

1

|

1
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& IN THE CENTRAL AIMINISTRATIVE TRIBUNAL AT AHMEDABAD

Q(@ REVIEW APPLICATION No?j( ’fb OF 1994,
N
< ! A
MISC, APPLICATION NO, 371 OF 1992
IN
ck ORIGINAL APPLICATION NO, 43p OF 1992
A
C,tf/u \OLL
@f; \d
% .
\ Abdulgani Abdulkarim «e2pplicant
vs
Union of India & ors, «sI&spondents

AMENDMENT

MAY IT PLEASE THE HON‘'BLE TRIBUNAL:

That after para 2 of the Review Application, the following

para may be allowed tobe amended,

2(A) It is submitted that so far the condonation of delay
is concefned, the settled legal position laid down by the
Hon'ble Supreme Court in case reported in AIR 87 SC 1352
1s not brought to the notice of Hon'ble Tribunal. That when
the applicant is not pressing for the back wages for tle
period from the date of his illegal dismissal till the
reinstatement, there is no question of doing injustice
to the responhdents by allowing the condonation applicaticn.
That the applicant will get a fair opportunity of adjudication
before the Hon'ble Tribunal, In light of this also the decision
of Hon'ble Tribunal. rejecting the Misc, Application for
condonation of delay is required tobe »ejdawad reviewed
in interest of j stice,

Pisd by mr M“

Ead
- mu«.. 1o ene “.‘..,"" oo 2/

for Pel sners

N\L




s 2 ¢

2(B) That so far the merit of the case is concerned,

the applicant is having meritorious case, That in

no circumstances the applicant can be dismissed

from service on the alleged misconduct of unautgorised
occupation of the quarter, That there is a special
provision for charging highei rent if ah employee'

is not vacating the quarter as well as there is provision
undér the Public Premises Eviction Act which provide
to evict an unauthorisedly occupant in Govt,. premises,
That the respondents cannot be permitted to adopt
short cut by dismissing the’applicant from service

to get vacated the quarter occupied by him,

That there is no gqwestion of any misconduct onh the
part of the applicant, That on merit, there are
various points in favour of the applic¢ant which

f prima facie proves that the action on the part of the
respondents is ex facle bad in law and for the
alleged offence of unauthorised khasence, the economic
death penhalty cahnot be awarded by the respondents,
It is a clear case of arbitrary exercise of power

and 1s~non appliéation of mind by the reSpondents

and therefore also the applicant is required tobe
given a fair opportunity for adjudication of his

case before the Hon'ble Tribunal in interest

of justice,

2(C) It is important to note that there are large
no, of similarly situated employees who are also
unauthorisedly occupying the guarter etc, are not
awarded the punishment of removal from service,
The department has charged the rent from those
employees and therefore the applicant is seeking
equal treatment even in case it is proved that

the applicant is unauthorisedly occupying the quarter,




e

.
w
.

That on the abovementioned grounds which are required tobe
considered by the Hon'ble Tribunal for condoning the delay,
the present application is required tobe filed for review

of the decision,

Date : ‘W[///Qﬁ qﬂ//c__ﬁé"
% (p. H, Pathak)
Ahmedabad Advocate for the applicant

VERIFICATION

I, shri Abdulgani Abdulkarim, adult, residence of

Ahmedabad, do hereby verify that what is stated above is
true tomw personal knowledge and I believe the same tobe

true and that I have not suppressed any material fact,

Date : ZYMIZ [27

Ahmedabad

e 2 AN A
Ny Gjégf«ﬂ"ﬁ7‘{ﬂ
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Horn'nle s,

Judguznt / Jrder by
Hon'hio iire R.C-Bhott
Hz3'sle e, M R Koihcikey
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still Dealongs to Loaal 3onch

PR g | v, X
ot Banthie Me.

s var a denaber/V.Ce of

(SN

3cneh,

—

Both the aforesaid Hon'ble

Members have ceased  be
Members of the Tribunal.

Hon'ble Mr.
has ceased to be Member of
Tribunal but Hon'ble M

is

available in this Bench.

Both the aforesaid Members
are now Members of other
Benches namely

and

The case is not covered
by any of the above

contigencies,
/),f” ,vﬂ <// >
C Lf\«'/\' - -

e

Benches.

.

4,

6.

7.

Membes a

i 3 Rt A O S S S QTG

Hambars L.o. .

44
: “p s 2
danthle r, Koo P~ VAR &

Hon'Hle Mr, wo R rC‘»“/\_C_ﬁc.c‘»‘)

gonsideraticn by circulation
to the said Members i,e.,
Hon'ble “r, &
Hon'ble Mr,

Hence G:o beoplaced before
Hon'ble V.C, for constitutirg
a Bench of ény 2 Members of
this Bench,

Hence may be placed before
Hon'ble V.C. for constitutinrg
a Bench of Hon'ble Mr. .
who: is
available in this Bench and

of any other . Member of this

Bench for preliminary hearing.
May be placed before Hon'ble
V.C. for seading the R.A. to
both the Members for consi-
deration by circulation. If
one of the Members is of the
view. that the petition merits
i@ hearing, reference may be
made by Hon'ble V.C. to the
Hon'ble Chairman seeking
orders of the Hon'ble

Chairman.

Therefore, orders of the

Hon'ble Vie:. Chairman are
required to be:obtained

VAN G

by Hon'ble Chairman.
|
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Order

. a—— e . N

112094

A/3/1994

off @ %]

(\\}

(‘A)/“U\ 2 &ZL;'”, ;

2 ‘\'..7}-\ awn

VY\&" ~C N\ CQ «

OHan_
A8 the learned Meifiber of
the Bench is not available.
the matter is adjourned

to \\\ 2.4

/
/

\LRAMAMC\F*H¥
MEMBER (A

Adjourned to 4-3-1994, at the request

of Mr.Pathak for removal of objections etce

\ﬂ_‘ |

(NeB.Patel)

(KeRamamoorthy)
Member (A) Vice Chairman
*AAS
1
Adjournec to 15/3/1994 at the request

of Mr,Pathak, Objections to be removed

before that date. ;
¢

(N.BJPatel)

(K.Ramﬂ\mo-:brthy )
Vice )’L‘i"z.—; irman

Member (4)

dedasbLe
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/ o CAT/I/13
CENTRAL ADMINISTRATIVE TRIBUNAL
ANMEDABAD BENCGH .
Kook Rl X
R.A.ST.NJe 56 OF 93 in
O.A. N0o.430 of 1992 with
DATE OF DECISION ~ 15,3.1994.
Shri Abdulgani Abdulkarim Pelitioner
Shri P.H.Pathak and “Advocate for the Petitioner (s)
Versus
Union of India and ors. v Respondent
Advocate for the Respondent(s)
CORAM .
\
The Hon'ble Mr. NeB.Patel ¢ Vice Chairman
The Hon’ble Mr. K.Ramamoorthy : Member (A)
JUDGMENT

MGIPRRND—13 CAT/86--27-9-8 G—15,000




(3
[\
(1)

Shri Abdulgani Abdulkarim,

Block No,56-T,

Railway kuarter No.F,

Sarasopur, Railway Colony e 2,

Ahmedabad - 183. «..Applicant.

(Advocates : Mr.P.H.Pathak and
Mr.G.A.Malik).

Vs.

1. Union of India,

Notice to be served through
General Manager,

Western Railway,
Churchgate, Bombay-2.

2. Divisional Commercial Sundt.,
Ahmedabad Railway Station,
Ahmedabad.

3. Area Superintendent,

Area Superintendent's Office,
Western Railway,
Ahmedabad. .« sRespondents,

ORAL JUDGHMENT

RA.3T.No, 56 OF 1993, in
DeAeNo, 430 OB 1992 with
M.A JNO. 371 of 1992,

Dated :15th March, 1994,

Per : Hon'ble Mr.N.B.Patel : Vice Chairman.

Objections are not removed though more than

sufficient time has been given for the same. Registration

declined.
\
(KXeRamamoorthy) (N.B.Pgtel)
Member (A) Vice CHairman
ait.
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M.A.£210/94 in RA SW Rﬁ/iw/ ?J7 [

Date Office Report

[ OF /’%T/‘?{N.

ORDER

18.4.15;94.

vo

12/%/94

8/6/94

ML‘

1£C01\As Vn

Y 'Q "A&

CAn J:;‘

'X@Vﬁﬁdkﬁ

AP
] C\’\é/\’\, Xﬂé‘f&\\ G
v pe~0
Cpabsfin-
. »/_*-/

W-3-9

M.A./210/94, allowed. The earlpoffice object-
ion was to the effect that the ReA. was not supported
by the affidavit. Mr.P.H.Pathak states that the
affidavit is ready and will be filed by tomorrow, i.e
19.4.94. The order decl ining Registration of the
R.A. is set aside. - After the affidavit is filed,

R.A: may be given regular number. M.A./210/94,

stands disi:?%d.of.
N

(K.Ramamoorthy) (N.B.Patel)
Member (A) Vice Chairman
ait.

Mr.Pathak,advocate for the applicant
is present. Adjourned to-8/6/94, at the request

Mr.Pathaks

)

/,/,/ ’
W d b o

(DreRe.KeSaxena) (VeRadhakrishnan)
Member (J) Member (a)

*gsh®*

Leave note filed by Mr.Pathak.Adjoufned

to 16/6/94.

/
(DreR.Ke83%ena) (VeRadhakrishnan
Member (J) Member (A)

*ssh




*_tj

Date Office Report ORDER

16-6-94 . As the other learned Member of the Bench is not
available, the matter is adjournW—’l%/&.

. (Dr .R.K.Saxena)

Member (J)

: vtc.

28-6-94 Mre. Pathak fx the applicant is not present.
Adjournﬁ&d to 4th July, 1994.
(Dr.R.K.Saxena) (K.Ramdmoorthy)

Member (J) Member (A)

vtc,.




MA/241/94 in RA/14/94 in OA/430/92

Date Office Report ORDER

5/7/94 Mr.Pathak is not present. Adjourned to

6/7/19947

—
(K Ramancorthy) (N.H.Patel)
Member (A) Vice /Chairman

aab
6e7094 C 2 < jour
At the request of Mr.Pathak,adjourned to
tomOrrow iece 7+7.94.
/Z{_—/ A \
(KeRamamoorthy) (N-?.ﬁatel)
Member (A) Vice Chairman
TeT7+94 journad
| E Adjourned to tomorro: 100¢8e7¢9,2t the
request of Mr.PeHePathak,
(V.Padhakrishnan) ‘
Member i
er (a) Vice Chairman
8.7.91 v Noti "
Ly GV oY Otlice returnable on 22.7.94.
s WL § .," e !
,4‘\,\0' Yy \
o\ \’l)\')\ h
S I ‘
ok
(x Nt ‘,),‘_\'\)‘t f




MA/241/94 in RA/14/94 in ohA/430/92

Office Report

TeTle24

Be7e34

ORDER

Mr.Pathak is not present, Adjourned to

6/7/1994.
(KeKkamamoorthy) §N.B;Ea§el)
Member (A) Vice Chairman
aab

At the reague

LORMOITOWw leCe TeTeG4e

(e 2ePatel)

4 mamsorthy) .
i o Vice Chaiyrman

Member. (A)

FR AR o ow

Adjournasd o toirorre
J QO SOOI O i.e.8g7.94,at the

request of Mc,P.HePathak.

(¥eRadhakrish
5 nan)
Member (a (MQB.PE‘]tel)
&) Vice Chairman

Notice returnable on 22.7.94.

(NoB-PEltel)
Vice Chairman




MeAo/241/94 in RA/14/94 in RA/430/92

Date Office Report ORDER
Heard Mr oNo SoShe'Vdeo
28.7.94 Amendment permitted.Mr,shevde does not want

to file any reply to the amendment and states that

the Review Application may be taken up for hearings
de further states that he feserves his right to

file reply to the amendment in the event of

Review Application being allowed,

MeA.241/94 stands disposed of accordingly,

ReA./14/94

Oral order passed separately.
4“‘

(X.Ramamoorthy) (N.B.Hatel)

Menmber(a) Vice Chairman
aab
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R
MeAs/241/94 in RA/14/94 in QA/430/92
Date QOftice Report ORDER
Heard MreN, SoShQVde.
22¢7.94 Amendment permitted.Mr,Shevde does not want

to file any reply to the amendment and stateSes{JRige

the Review Application may be taken up for hearings
He further states that he deserves his right to

file reply to the amendment in the event of

Review Application being allowed,

MeAo241/94 stands disposed of accordingly.

Eeh./14/94

Oral order passed separately.

(KeRar@aoorthy) (NoBePatel)
Member (A) Vice Chairman

aab




CAT/J/13

CENTRAL ADMINISTRATIVE TRIBUNAL

AHMEDABAD BENCH

RO.‘:‘:014/:34 in
0.4, NO./430/22

DATE OF DECISION 22.7.1994
Shri Abdulgani aAbdulkarim Petitioner
Mr.PeHePathak & Mr.GeAeMalik Advocate for the Petitioner (s)
Versus
Union of India & others Respondent
~ Advocate for the Respondent (s)

CORAM
The Hon’ble Mr, N.B.Fatel s Vice Chairman
The Hon’ble Mr. KeRamamoorthy : Member (A)

JUDGMENT

1. Whether Reporters of Local papers may be allowed to see the Judgment ?

2. To be referred to the Reporter or not ? \)
W

8. Whether their Lordships wish to see the fair copy of the Judgment ?

4. Whether it needs to be circulated to other Benches of the Tribunal ?
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shri Abdulgani Abdulkarim,

Block N°056‘T0

Railway Quarter NOJF,

Saraspur, Railway Colony No.2,

Ahmedabad-18, p ¢ Applicant

(advocates Mr.P.HoPathak & Mr.G.A.Malik)

Versus

1. Union of India,
Throughs
General Manager,
Western Railway,
Churchgate, Bombay.

2. Divisional Commercial Supdt.,
Ahmedabad Railway Station,
Ahnmedabad.

3. Area Superintendent,
Area Superintendent®s Office,
Western Railway,

Ahmedabad, ¢ Respondents
ORDER
ROA014’/94 in
95(430492
Dates 22,7 1994
Per: Hon'ble Mr.N.B.Patel ¢ Vice Chairman

Heard Mr.N.S.Shevde. Review is sought of the
order dated 27.8.1993 passed by MrJR.C.Bhatt the then
Hon®ble Member (J) (now retired) and the Hon'ble
Member Mr.MeR.Kholhatkar (now on Bombay Bench) whereby
the prayer of the applicant to condone delay was rejected.
It may be that our approach towards the question of
condonation of delay may be different. However, that
does not justify the review of the order in gquestion.

Review Application, is, therefore, rejected.

s 5 ¥
o —
(K, Ramamoorthy) (NoB.PAtel)
Member (&) vice Ch3irman

aab
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D.H0.579/95/1X
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‘NOVJ je.».ﬂl .
Dated;- 13/10/95

Froms=—
Section Officer,
Supreme Court of Indias.

Tos-—

The Registrar,
Centrgl Administrative Tribungal,
|

Ahmedabgd Bench, Ahmedabade.

PELITION FOR SP3CIAL LEAVE TC APPEAL(CIVILN0. 10386 of 1993

e R

(Petition under Article 136 of the Constitution of India,
from the Judgment and Order dated 27/8/93

T T W S W X SR T R N A e e

Cenﬂral Administrative Tribungl, Ahmedabad

of the__ P

__Bench in M.A.No,371/92 in D.A.No.430/92 = ).

Abdul ggni Abdulkarim . Patitioner(s)
~Versus-—

Union of Indig & Ors. . sRespondent(s)

Sir,
I am directed to inform you that the Petition
above-mentioned filed in the Supreme Court was listed

before the Court on __. 17/4/95 . when the

L3 F o e

Court was pleased to pass the followinZ order:-

"Thexe is g delagy of 337 deys in filing the special
leave petition for which no satisfactory explanatloﬁ
hze been offered. The special leave petition is
digmissed both on the ground of delay as well as
on merits.”

Yours faithfully,

2.

SN2 O\

@ Aeny e e Viea Cleivn—an) Ct_),‘L‘,_:/-V'“"saCti on Officer

) —_— f
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